303 Biis Introduced

SHRI B. A DASLHOWDUHURY 1
introduce the Bill,

ot vttt

14,35 Ins

CONSTITUTION (AMENDMENT)
BIIL}

(Insertion of new article 3394)

SHRJ} & M. SIDDAYYA (Chamatasava-
gar) 1 beg t0 move for leave 10 introduce
a Bill furthet to amend the Constitution
of 1ndia

MR. DEPUTY SPEAKER [he Yues-
tion 18 .

“That leave be granted to 1ntroduce a
Bill further t0 amend the Constitution
of Indn.”

The motion was adopied

SHR1I S M SIDDAYYA
the Bill

1 introduce

CONSTITUTION (AMENDMENT)
B LY

(Amendment of articles 15, 16 etc)
SHRI S, M SIDDAYYA (Chamara-
janagar) 1beg o move for leave to

introduce a Bill further to amend the
Constitution of india

MR. DEPUTY SPLAKER The Yues-
tion 18

““That leave be granted to ntroduce a

MAY 2%, 1971

Bills hnsroduced 308

Bl further 1o amend the Constitution
of India ™’

The motson was adopted

SHRI & M, SIDDAYYA
the Bill,

1 ntroduce

PREVENTION OF CON\ERSION
BILLt

=ft wrare ow Wt (mrrE) &
TEATH 397 §

“f wagen! & g4 afrada o) frdfoan
w Fid fadas W garfm s A
wfer & oo

MR PEPUTY.SPLAKLR The ques-
tion 1s

““That leave be granted to introduce a
Bill 10 restrict the conversion of reli~
gion of mnors "

The motion was adopted

=Y gAY oW et ¥ fawaw g7-
wifaa weat § o

HINDU SUCCESSION (AMENR.
MLNT) BILL*

(Insertion of ncv sechon 24 1)

N WA U W (gR) &
SEAT WA E:

‘ fw fgeg swrafusrT wiufvan, 1956
w W e s ok fataw =
qeegriaa, weA, ¥ ggafa & ama g
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